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Title: Regarding misconduct of members during Prime Minister's speech in the House.

Before we take up today's business in the House, I wish to refer with great sorrow and concern to what happened
yesterday in this Chamber, which we call the Temple of Democracy. Some Members indulged in such unbecoming conduct
that the questions are being rightly asked whether we are doing justice to our role of representing the people. It is a

matter of deep anguish that such doubts are raised on the eve of our celebrating the 60t" anniversary of our Independence
for which thousands and thousands of our countrymen made supreme sacrifices.

Are we showing any respect to them and to our freedom fighters by what happened yesterday and on all such occasions?
...(Interruptions)

MR. SPEAKER: As such I am extremely sorry that we witnessed extremely uproarious scenes when the country's Prime
Minister was speaking and that can never be condoned.

...(Interruptions)
MR. SPEAKER: Kindly listen. I am including what happened today also.

...(Interruptions)
MR. SPEAKER: I am including what happened today also.

I have repeatedly asserted that subject to the constraint of the rules and the availability of time, the House shall certainly
discuss all important issues which the Members wish to raise. The Members are certainly entitled to express their strong
views in any matter they wish, but such expression of views has to be in @ manner as are permitted by the Rules of
Procedure and Conduct of Business in the House. That should of course be in a dignified manner and that there should be
structured debates and discussions as are permitted. There can be no hindrance in debating all permissible issues and
expression of one's views in any matter, but unfortunately, there is a continuous violation of the rules and defiance of the
Chair, which cannot be permitted for ever.

The people are closely watching us and they will, no doubt, give their verdict at the appropriate time. But till then, I wish to
inform the hon. Members that in future all methods as are provided in our rules will be applied to enforce minimum
discipline in the House, however painful that may be. We cannot further allow the prestige of this great institution to be
lowered in the eyes of the citizens by our own people due to the totally inappropriate and unacceptable behaviour which is
displayed in the House from time to time, including today.

...(Interruptions)
Q. RISRI @R FAcalqr : @a ot Do ot g3nr 3, 3AD fere widpt Prdcr 2...(xaeror)
MR. SPEAKER: I have said that it includes today also.

...(Interruptions)

(Q.41)

DR. ARUN KUMAR SARMA : Sir, there are many unaided schools and colleges all over the country in various States. The
students are deprived of education, even after 60 years of our Independence. &€! (Interruptions)

MR. SPEAKER: Do not record anything except what Dr. Sarma says.[MSOffice3]

DR. ARUN KUMAR SARMA : It is unfortunate that this Ministry which is committed for the establishment of education



system in the country has not come up with any proposal to fund these unaided colleges.

11.36 hrs.
(Prof. Vijay Kumar Malhotra and some other

Hon'ble Members then left the House)

MR. SPEAKER: Dr. Sarma, put your supplementary.

DR. ARUN KUMAR SARMA : Sir, the reply of the hon. Minister is not satisfactory because they have only suggested that
some of the colleges will be covered under the UGC funding. I apprehend that it would not even cover one per cent of the
total unaided colleges and schools in the country. I would like to specifically know from the hon. Minister whether the
Government will come up with a special programme to support the unaided colleges because the students are suffering and
the standard of education is also suffering. There is a wide gap and discrimination between the aided and unaided colleges
and schools.

SHRIMATI D. PURANDESWARI: Si;, even in the reply given to the hon. Member, it has been clearly stated that under
Section 12(b) of the UGC Act, the aided or unaided institutions -- barring self-financing institutions -- would be eligible for
financial assistance from the Central Government subject to availability of resources.

DR. ARUN KUMAR SARMA : My apprehension is that the UGC cannot cover even one per cent of the unaided institutions.
Then, what will happen to other colleges and schools? That was the prime issue because these colleges, schools and the
education system itself, all are suffering. The students are also suffering. So, what the Government is going to do?

Secondly, I want to know from the hon. Minister whether the Government has kept any record of these unaided schools,
colleges and the various categories of schools and colleges. How many students are there which can be brought under this
new proposal?

SHRIMATI D. PURANDESWARTI: Sir, education being the State subject, the institutions and schools can be set up either
through the Central or the State legislation. But such schools which are set up in the States are subjected to the purview of
the State Legislature and the institutes and universities set up under the Central legislation are subjected to Central
Government purview. Under this, definitely schools which are set up in the States are the responsibility of the
States....(Interruptions)

MR. SPEAKER: When she is replying, you cannot interrupt.

SHRIMATI D. PURANDESWARI: Sir, according to the Sixth All India Education Survey and also the Seventh All India School
Education Survey, the total number of schools would be around 2,17,653 in 2002. But presently there are about 1.45 lakh
secondary and senior secondary schools in India, out of which 9000 schools are affiliated to CBSE. CBSE is the body which
actually looks into the quality of schools which are recognized by the CBSE. In these schools we have about 40 million
students which are presently covered under the CBSE stream. This is the record which the Central Government keeps. With
regard to State schools, the records are with the State Governments.
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SHRIMATI D. PURANDESWARI: All schools established are affiliated to either the State Boards or to the Central Board. The
CBSE, as I had mentioned earlier, is the competent authority to ensure standards in Central Board affiliated schools. In
regard to schools affiliated to State Boards, I would again like to re-emphasize, that it is the responsibility of the State
Governments to look into the quality, including teachers in the State Government schools. The State Governments are also
competent to make appropriate regulations through law in respect of educational institutions independent of the Central
Government.

As far as the question raised by the hon. Member with regard to teachers is concerned, I would again like to re-emphasize



that it is the responsibility of the State Government to look into the matter to ensure that the required teachers are in
place.

off AT i1 MARRIS : sre=1er ARG, AMUol I a6l Yool B fore dlenr o ... (Rrawrer)

SHRI LALIT MOHAN SUKLABAIDYA : There are about 1600 high schools and a few thousands primary and middle schools in
Assam. The teachers employed in these schools are doing the same kind of job as their counterparts in the Government
schools are doing. A few thousand of such teachers employed in these schools are not getting their salaries. Even many of
them are retiring without getting any salary after having rendered their services.

MR. SPEAKER: The same point is being raised.

SHRI LALIT MOHAN SUKLABAIDYA : One of the Members had raised the point that in some such schools the teachers are
being paid half salaries. But our teachers are not getting any salary. During the last three years in my Budget speech I have
been referring to the plight of these teachers. Now, I would like to request the Central Government to help the State
Government with resources from the revenue that is being collected by way of educational cess for paying the salaries of
the teachers. I would like to know if the Central Government will help the State Governments for paying the salaries of the
teachers who are working without salary.

SHRIMATI D. PURANDESWARI: As I have mentioned earlier, the Kendriya Vidyalayas and the Navodaya Vidyalayas which
are Central schools are basically the responsibility of the Central Government. We have been taking measures to ensure
that the teachers are in place in these schools. With regard to the State Government schools, the responsibility is of the
State Government.

Sir, answering the question on cess, basically it is meant for the Sarva Siksha Abhiyan and the Mid-day meal schools. Apart
from this, there is one per cent additional cess being levied. This is towards secondary and higher education. But the two
per cent cess is basically towards Mid-day meal and Sarva Siksha Abhiyan. Payment of salaries to teachers employed in
State Government schools, again I would like to re-emphasize, is the responsibility of the State Governments.

MR. SPEAKER: Shri Ramdas Athawale. Your question has to be relevant, otherwise, I will not allow that.
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SHRIMATI D. PURANDESWARI: In the school stream we have 97 million students in the age group of 14 to 18 years. Out
of these 40 million students, as I have mentioned earlier, are in the school stream. There are about 57 million who are out
of school. These are the children who are transiting into secondary and senior secondary schools. There is a pressure on
secondary education and towards that end, in the Eleventh Five Year Plan we are trying to get through the Secondary
Education Mission to ensure that the pressure on the secondary education is shouldered to a large extent. We are also
trying to bring in a few more Kendriya Vidyalayas and Navodaya Vidyalayas to take the pressure off the secondary school
education. [R4]

With regard to [MSOffice5]fees, there have been court interventions wherein it has been clearly emphasized and our
National Programme on Education also clearly emphasizes that commercialization of education should be avoided.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, I have been observing that the hon. Minister is talking about only
Central schools and State Government run schools. Here, I would like to ask one very serious question that relates to the
question of survival of the tribal medium schools. In Assam, there are several thousands of lower primary schools, middle
schools and high schools with Bodo medium. These schools have not yet been taken up by the Assam Government under
the system of provincialisation. In the meanwhile, some of the teachers working in this category of schools have died
hopelessly and some of them also have already crossed their retiring age without having got any salary.

I would like to know from the Government on the policy measures which the Government of India is going to take to revive
and help all those schools particularly lower primary schools, middle schools and high schools with Bodo medium. This is a



Very serious issue, Sir.

SHRIMATI D. PURANDESWARI: In the elementary stream of education, we have ensured that tribal languages are taught
to children who are covered under the Sarva Sikhsha Abhiyan.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, I would like to know about the policy decision of the government with
regard to the non-provincialised schools with Bodom medium in reation to Assam state.....(Interruptions)

MR. SPEAKER: Do not record.
(Interruptions )* G€/

SHRIMATI D. PURANDESWARI: Sir, I would request the hon. Member to give a separate notice as his supplementary does
not arise out of this Question.

MR. SPEAKER: The hon. Member may give a separate notice on this as it does not arise out of this Question. Then I would
allow you.

MR. SPEAKER: Q. No. 42, Shrimati Bhavana P. Gawali — not present. Shri Sanjay Dhotre — not present.
Q. No. 43, Shri G. Karunakara Reddy - not present.

Q. No. 44, Shri Suresh Prabhakar Prabhu — not present, Shri Jasubhai Dhanabhai Barad — not present.
Q. No. 45, Shri Kiren Rijiju — not present, Shri Anandrao V. Adsul — not present.

Q. No. 46, Shri Rayapati Sambasiva Rao.

* Not recorded

(Q. 46)

SHRI RAYAPATI SAMBASIVA RAO : Sir, hon. Minister has explained the matter in detail. But there is no denying of the fact
that naxal activities are spreading like wild fire. It seems it has spread to over ten States. Huge sums of money are being
spent on tackling naxal activities in these States instead of bringing about changes in the lives of the poor and needy.

Though the naxal movement originated in West Bengal, Andhra Pradesh has become the real hub. There is no stopping of
the dreaded activities of naxals. The naxal activities have spread to 118 districts in twelve States. I am of the firm
conviction that if we do not stop the naxal activities without further waste of precious time, our future generations would
not forgive us.

Would the hon. Minister assure the august House on this matter? What measures has the Government of India initiated in
the last two years to not only study and analyse but also stop the spreading of naxal activities in more districts in different
parts of the country?

SHRI SHIVRAJ V. PATIL: The statistics which is made available is creating a wrong impression in the minds of some of us
over here,

It is said that ten States are affected by naxal activities. That means, one-third of the country is affected by them.
Now, if an incident takes place at a place in a State, that does not mean that the entire State is affected by naxal activities.
Then they are saying that 188 districts are affected. It means that one-third of the country is affected. This way of looking



at the problem is not correct.

There are about 8000 police stations in the country. How many police stations in the country are affected by naxal
activities? Only 400 police stations are affected by them in the country. That means only about five per cent of the area is
affected by naxalite[MSOffice6] States.

So, if we look at this problem from the angle of the number of States affected or the number of districts affected, it
creates a wrong picture. That is why we shall have to correctly assess the situation and come to right conclusions.

It is a fact that naxalite movement is a little more than what it was in the past. It is also adopting methods which are
creating some fear in the minds of people. The Government of India is applying its mind to this problem.

This problem has to be handled by the State Governments. I have been saying that nearly 35,000 men and officers are
given by the Union Government to the States which are affected by naxalite movement. Chhattisgarh receives nearly 13,000
men and officers to deal with this problem. Law and order is a State subject. It is a matter which has to be handled by the
State Governments. We have been asking the State Governments to look into this matter, prepare plans and have the
machinery to deal with this problem. The Government of India will help them. When we are giving these forces, we are not
charging a single pie for this. Previously, we used to get money from them. But now we are not charging even a single pie.
We are giving funds to the State Governments to modernise their police forces. We are giving equipments, like the USVs,
that is Unmanned Survey Vehicles; we are giving them helicopters to carry the injured persons from the places where they
are affected; we are giving them armoured vehicles; and we are giving them intelligence; and we are helping them in many

ways.

Some States, like Andhra Pradesh, use these things properly. In Andhra Pradesh, the naxalite activity has come down by
nearly forty per cent. But, unfortunately, in some other States the activity has gone up by forty per cent. If the States are
particular about dealing with this problem and careful about making plans and policies, it can be done. The Government of
India will help them to tackle this problem. We are applying our mind in a very serious manner in order to see that innocent
people's lives are not lost.

SHRI RAYAPATI SAMBASIVA RAO : The hon. Minister has agreed that in Andhra Pradesh, the naxalite activity has gone
down by forty per cent. I really appreciate that. Our Chief Minister has actually called the senior leaders of the naxalite
movement and had a detailed discussion with them. Two rounds of talks had taken place. They did agree to all the terms
and conditions and went back. But after six months, again they started killing the people.

Our State Government is distributing land to the common people; to the weaker sections, to the tribals; and to the landless
people. The Government is constructing houses also for each and every person who is entitled to these houses. Even then
the naxalite movement is still going on in Andhra Pradesh. The State Government do not have the proper equipment and
the machinery to deal with the naxalites. Naxalites have very sophisticated weapons, but the Andhra Pradesh police do not
have such sophisticated weapons.

I would request the hon. Minister to give more sophisticated weapons to Andhra Pradesh police also.
MR. SPEAKER: Ask the State Government to approach them.

SHRI RAYAPATI SAMBASIVA RAO : Our Government is also approaching. The Chief Minister is approaching. Only because
of that the naxalites have moved from Andhra Pradesh to Chhattisgarh.

SHRI SHIVRAJ V. PATIL: We have already given a lot of money to the State Governments to modernise their police force.
We gave them not only money but also new and different kinds of equipments. What is really happening is that the
naxalites are adopting military tactics to attack, whereas the police is sticking to the policing system. The police is finding it
difficult to counter the attacks of the naxalites. But fortunately for Andhra Pradesh they have developed a training system
under which it was possible for the police force to counter these kinds of attacks in a proper manner. What the hon.
Member is suggesting has already been done. A lot of money has been given to them. Thousands of crores of rupees have
been given to them.[MSOffice7]

If you want, I can give you the figures as to what amount of money has been given to each of the States to
modernise their police forces. ...(Interruptions)

MR. SPEAKER: Shri Uday Singh - not present.
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